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CIIEAL 	T1INISTRATIVE 

GUWAHATI BENCH. 

TR I BUNA L 

ORDER SHEET 

- Qrn. Ap./ /fts c. Potn/Cori -t. Petn/ Rev. App 1. 

In O. A. 

p 1 	rao t (.S)  

Nee of Lke Respondent(S)d 'y'"rrL 	Kt_ti17LA4 	07)-wi8 

Advocete 	Or the Aopicant (QJ-JIa3 
o-1z 1 	 - 

Counsel for the 2ii1way/ CG.S.C. 	 C.QW-A 

OJ-F!ECh iQTE DE 	' 	Oi-DhR OF THE 	RlBUNAL 

• 	 '3.8.2004 ' 	Heard Mr, G.K. Bhattacharya s  

learned ta Sr. counsel for the 

applicant. 

.Cpp 	ek+ 	kJi.n 	(LLft&k 	.. Issue notice to showcauseas to 

why contempt proceeding shall not be 

initiated. 

List on 	24.8.2004 for orders. 

t1 j  

-- 	 : 
t): - - 03 

Manber (A) 

- 	 -mb 
6Q24.8.2004 1 present: The Hon'ble Shri D.C.Verma, 

ViceChainan (J). 

-' 	 -. The Hn'ble Shri K.V.Prahlad - 
, 	an, Member (A). 

* Mr.B.Choudhury, learned counsel 

1 for the petitioner was present. 

- 	ot  Notice was issued by the Regis tr 
4  

3' 	1 
to the respondents but A/D card has 

Jco j / S 
not been received back and there is 

no appearance. 

Reply to be filed within four 

eks. 	4st on 16.9.2004. 

/-. .IL 
. 	 LY • 	1/ Meber (A) 	 Vice-Chairman 

i ` 

10. 	 bb 



	

V 	
'. C.p.31/2004 

.

.A. 

20.9.2004 present: The Hon 1 bie Mr.Justice 'R.k 

J- 1)c 	 Batta, \Tice-.Chairman. 

1 	 The Honbie Mr.K.V.prahiadan I-T , 	i -rk 	-° 	 Menther (A). 

j\'v_ i ) J • b 
	 Ms.U.Das, learned counsel appe 

ring on behalf of respondent nos.2,3 

4 seeks to weeks time to file reply 

stand over to 5 .10 2004. 	1 

f) 

_ 	 Member (A) 	 Vice -Chairm arI. 
bb 

5.10,2004 	None for the parties. Adjourned 

to 19.11.2004. 

	

flJe 	iLw 	: 	. 	 62_ 
tvlember (A) 	 Vice-Chairman  

inb * 
 

30.11.04 	Presenti Hon'ble Mr.Jstjce R.K. 

) 	jc'- tkQ1 Sv) 	 . 	atta, . vice.'chairrnan. 

H'b Mr. K. V. Prahiadan • Acnini. 
srative Manber. 

Mr..Choudhury learned' 
0 •. 	

counsel for the applicant is pre5en1 

	

4 o 	 . 	None for the Respondents. 
1. 

	

	 Notices hasbeen sexvedon 
behalf of all the respondents. Evez 

• 	 . 	 thongI reply has been filed by áes.j 
pondent - HoO s  no one has pixt in  

apperance for him. Accordingly 1  we 
direct that nonba ilabl e warrants 

1 	 I 
I 	

v' 	
og arrest be issued against all 

	

:• 	 ' 	
• OUi?, contnners in the sum of 

R. 2000/- with the 	in the 

like ::: ::: : 

17*12&041  

.. 
0 	01(l 	VVJ  
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Meiber 	 Vice.. Cha irman 
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C.p.31/2004 (0.A294/03) 
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1 17.2004 	iiWOf the order passed in M.P. 

:7 143/2004 the order dated 30.11.2004 is 

reviewed and the bailable warrantS 
(wrong9 

i mentioned as non-bailable warrants in 

farad order ) issued, are hereby cancelled 

Learned Advocate for the alleged C0fl 

ters state8 that reply on behalf of 

contemner nos .12 & 4 shall be filed 

within two weeks from today. Matter 
be 

listed on 20.12.2004. 

Member 	 viceChairmafl 

bb 	- 	- 

17.12.2004 	present: The HOn'ble Mr. justice R.K. 
I3atta, Vice-Chairman. 

DiViBi.fl Bench is not available. The 

matter to be placed before the Division 

I 	 Bench on  11.1.2005. 

0 

YL 	
viceChairman 

bb 
C 

11.1.2005 List the matter on 20.1.2005 bef.re 

the DiVisien bench. 

'I 	

0 Member 

bbk 

1 20.1.05 	on the request of learned Advate 

for the petitioner stand over to 

1 .3 • 2005. 	- 	- 

Mebber 	 Vice-Chairman 

I 	
'•• 

/Q74 \  
(k 

JL 	L1L 
0 	 0, 



-. 	 -- 	 - 

C.P.No.31/2004 	(0.A.No.294/2003). 	- 

-- 	 X±_.. 	 ---'-• 	 - 

/./-c -- 	 17.2.2005 Present: Hon'ble Shri M.K. Gupta 
• 	 JudicialMember 	,. 

Hon'ble Sh*ri ..X. Pr1dàn 
• 	 Administrative Member. - / - 1. 	

0 	 - 	 -' 	 - 	 0•• 	
- ( 	 - 

Wilful breach of directne 

c- 	 "•2' 	 issued by this Tribunal on 1.4.20C4, 

disposing of 0.A.No.294 of 2003 
4 	 - 	alleged in the present C P 

-. 	 . 	 If is contended by Mr S. Sarma 

- 

	

 I 	 _ 	learned counsel for the responded 

	

•.. 	-  

	

... 1. 	 l JH that a Writ petition No.5758 df' 200 

has 	been 	preferred 	against 	t!b e . 

rr 	.. 	aforesaid judgment and order of tti 

ribul and th same was admitth 

- vide order dated 13.8.2004. Thereafte 

the said Writ Ptition had not bee 

listed till date, despite the fact 

that the reply hai'been filed by tI 

applicant herein 

	

!•, 	 ' 

We 	have 	heard 	Mr 	G.K 

• 	 Bhattacharyya, learn6dounse1 for th 

petitioner and Mr S. Sarma, learned 

counsel for the respondents. It is 

- stated by the respondents that 
purs uant to interim order dated 

26.12.2003 passed • .in the aforesaid.. 

0.A. the applicant continues to ocupy. 

the post of JSO. 

Since the matter is under 

consideration before the High Court 0 , 

we are of the view that it cannot be 

• 	 viewed that there was a wilful 

	

- • 	

disobedience on the part of the 
- 

respondents. Therefore, the present 

Contempt PetItion is closed with 
- 

	

	 liberty to-the apli'cant to revive the- 

same in -case the aforesaid Writ -'- k- 

Petition is dismissed. 

-uk2- 

 

Mem 	 4Memer () 

,.r &,/4-2 '' 	-' /' 	 n km 	• 	• . 	 • 	-. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI 

BENCH: GTJWAHATI 

C.P.No. 	of 2004 

IN O.A NO. 294 of 2003 

Smti. Arundhati Kalita 	 ... Applicant 

- VERSUS - 

Sri Shyam Kuxnar and others 	 ... Respondents 

INDEX 

Si No. 	Particulars 	 Page No. 

Petition 	 I 

Affidavit 

Draft Charges 

Annexure - I 	 Lb1 

Annexure - II 	 i3 

Annexure - III  

Annexure - 
TV 

Filed by 

Bikram Choudhury 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI 

BENCH: GtJWAHATI 

C.PNo. 	of 2004 

IN O.A NO. 294 of 2003 

IN THE MATTER OF 

An application u/s 17 of the 

Administrative Tribunals 

Act, 1985. 

IN THE MATTER OF 

Intentional 	and 	willful 

disobedience of the order 

dated 01.04.2004 passed by 

this Hon'ble Tribunal In 

O.A. No. 294/2003. 

-AND - 

IN THE MATTER OF 

An application under Rule 24 

of the C.A.T. 	(Procedure) 

Rules 1987 for non-

implementation of the order 

dated 01.04.2004 passed by 

this Hon'ble Tribunal in 

O.A. No. 294/2003. 

(1 



4,  2 

IN THE MATTER OF 

Smti. Arundhati Kalita, 

W/O Sri Arup Kumar Goswami, 

Railway Quarter No.. 167/B, 

East Maligaon, Guwahati:11. 

Petitioner. 

- VERSUS - 

Sri Shyam Kumar, 

General Manager, N.F. Railway, 

Maligaon, Guwahati :11. 

Sri A.K. Nigam, 

Chief Personal Officer, 

N.F. Railway, Maiigaon, 

Guwahati :11. 

Sri P.KSingh, 

Deputy Chief Personal Officer 

(Gaz), Office of the General 

Manager (Personnel), 

N. F. Railway, Maligaon, 

Guwahati :11. 

Sri L.C. Trivedi, 

Chief Safety Officer, 

N.F. Railway, Maligaon, 

Guwahatf: 11. 
-11 

Contemners/ 
Respondnts 

The humble petitioner above named. 
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MOST RESPECTFULLY BEGS TO STATE: 

That the petitioner is presently serving 

the N.F. Railway as Junior Scientific Officer 

(Group-B) and at present she is posted in Psycho-

technical cell under the Respondent No.4 office. 

That the petitioner joined N.F. Railway 

service on 07.04.1997 as Senior Scientific Research 

Assistant under the Office of Chief Scientific 

Officer which is under the Operation Department, 

N.F. Railway. 

That the petitioner begs to state that as 

per order dated 24.02.1993 issued by the Railway 

Board a Junior Scale Group-B post was created in 

the Psycho-technical Cell and this post was 

subsequently designated as Junior Scientific 

Officer. This post could be filled up by 

transferring a regular post from Traffic or 

Mechanical or Personnel Branch of their own 

Railway. 

That Petitioner by order dated 05.12.1997 

was promoted to the post of Junior Scientific 

Officer (Group-B) and she continued to work as 

such. While working as such the petitIoner was 

shocked and surprised when she received order dated 

16.12.2003 issued by the General Manager (P), 

whereby the petitioner was reverted back from the 



post of Junior Scientific Officer, Group-B to the 

post of Senior Scientific Research Assistant i.e. 

her substantive post with immediate effect. The 

petitioner being aggrieved assailed the reversion 

order dated 16.12.2003 before this Hon'bie Tribunal 

which was registered and numbered as O.A. 294/03 

and this Hon'ble Tribunal by order dated 26.12.2003 

directed the authorities to maintain status quo. 

On 01.04.2004, the Hon'ble Tribunal after 

hearing the parties, issued a direction stating 

that the order of reversIon was passed in arbitrary 

manner as the post of ISO was still existing and 

has not been abolished and the petitioner .. 

right to continue in the post and accordingly the 

reversion order dated 16.12.2003 was quashed and 

set aside. 

A copy of the order dated 

01.04.2004 is annexed 

herewith and marked as 

ANNEXURE-I. 

4. 	That, 	thereafter, 	the petitioner on 

receiving a copy of the Hon'ble Tribunal's order 

dated 01.04.2004, the petitioner on 5/6.04.2004 

submitted the order before the Conternner/Respondent 

No.2 who received the same on that date. 

I 
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A copy of the receipt of the 

order is annexed herewith 

and marked as ANNEX-II. 

That, thereafter, the petitionerby virtue 

of this Hon'ble Tribunal's order has been rendering 

her services as Junior Scientific Officer and has 

conducted several psycho test for promotion of 

D.A.D. and A.S.M. but till date the respondents/ 

contemners have not issued any order or taken any 

steps to implement the order dated 01.04.2004 

passed by this }{on'ble Tribunal. 

That, the petitioner begs to state that 

she has now came over a Office Note No.T/2/48/ Pt- 

VIII dated 01.07.2004 issued from the office 	J-4P
General Manager(s), Maligaon whereby it was stat

that due to non-availability of Junior Scientif 

Officer in N.F. Railway Sri N.L. Sarma, Scientific 

Officer of S.E. Railway has given his consent to 

conduct the psycho-test of different categories of 

staff between 19th  and 23 July at Guwahati and all 

concerned were directed to ensure that staffs were 

present during this test. 

Accordingly the Respondent No.3 issued 

notification No.E/227/81/Tr.ASM(T) Part-I dated 

13.07.204, whereby all Deputy Personnel Officers of 

• various divisions were directed to send the names 

of candidates/employees who have to appear for the 



1 

test as a Junior Research Officer from Kolkata will 

be available in Headquarter from 19.07.2004 to 

23.07.2004. 

Copies of the note dated 

01.07.2004 and notification 

dated 13.07.2004 are annexed 

herewith and marked as 

NNEXURE- III AND IV 

respectively. 

That, the petitioner states that though 

the Respondents/Contemners are aware of the order 

dated 01.04.2004 passed by this Hon'ble Tribunal 

quashing and setting aside the reversion order 

dated 16.12.2003 of the petitioner, the action of 

the Respondents/Contemners in issuing the office 

note 01.07.2004 (Annexure-lIl) and notification 

dated 13.07.2004 (Annexure-IV) show3 that the 

contemners/ respondents are deliberately sitting 

over 	the 	matter 	and 	such 	act 	of 	the 

Respondents/Conteinners is contemptuous and amounts 

to willful and intentional disobedience of the 

order passed by this Hon'ble Tribunal and there can 

be no reasonable explanation for such act of 

contempt on the face of the record. 

That the petitioner states that the 

conternners are liable to be prosecuted and punished 

under the contempt of courts proceeding. 



- 	 --. 	 -,-- 	 ---- 	 -- 	 .---- 

4' 	 7 

9. 	That 	this application 	is 	filed 	bonafide 

and for the ends of justice. 

It 	is, 	therefore, 	prayed that 

Your 	Lordahips 	would 	be 

pleased 	to 	consider 	what 	is 

stated above, 	issue show cause 

notice 	to 	the 	Respondents! 

Contenmners 	and 	take 

appropriate action for willful 

and 	deliberate 	violation 	of 

the 	order 	dated 	1.4.04 

(Annexure-I) 	passed 	by 	this 

Hon'ble 	Tribunal 	in 	O.A. 	294 

of 2004 	and after hearing the 

causes 	shown, 	if 	any, 	be 

pleased 	to 	draw 	a 	contempt 

proceeding 	against 	the 

Respondents/Contemners 	for 

imposition 	of 	appropriate 

punishment 	under 	the 	Contempt 

of 	Court's 	Act 	arid/or 	pass 

such 	order/orders - 	as 	Your 

Lordships 	may 	deem 	fit 	and 

proper. 

And 	for this 	act 	of 	kmndness 	the 

petitioner as in duty bound shall ever pray 
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AFFIDAVIT 

I, Smti. Arundhati Kalita, wife of Sri 

Arup Kumar Goswami, aged about 37 years., Railway 

Quarter No.167/B, East Maligaon, Guwahati-il, in 

the district of Kamrup, Assarn do hereby, solemnly 

affirm and declare as follows: 

That, I am the petitioner in this 

petition and as such I am well conversant with 

the facts and circumstances of the case and I 

swear this affidavit. 

That, the Statements made in this 

affidavit and in paragraphs L' 

of the petition are true to the best of my 

knowledge; those made in paragraphs 

No . ........... . .................... hing matters of record, are true 

my information derived therefrom which I believe 

H to be true and the rest are my humble submissions 

before this Hon'ble Court. 
30 And I sign this affidavit on this.th  

day of July, 2004 at Cuwahati. 

	

4J 	Li / 

IDENTIFIED BY. 

Q eCATE 	 DEPONENT 

Solemnly affirmed and declared 

before me by the department who 
evjL 

	

is identified by Sri 	Afrf 
SLJA4i 

Advocate, Guwaahti 

on this 9.'day of July, 2004 at 

Guwahati. 

Advocate 

/ 
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I 

DRAFT CHARGE 

Whereas the contemners namely (I) Sri 

Shyam Kumar, General Manager, N.F. Railway, 

Maligaon, (ii) Sri A.K. Nigam, Chief Personal 

Officer, N.F. Railway, Maligaon, (iii) Sri P.R. 

Singh, Deputy Chief Personal Officer, (gaz.), 

Office of the General Manager(P), N.F. Railway, 

Maiigaon and (iv) Sri L.C. Trivedi, Chief Safety 

Officer, N.F. Railway, Maligaon, are liable for 

contempt of Court's proceeding for their willful 

and deliberate violations of the order dated 

01.04.2004 passed by the Central Administrative 

Tribunal, Guwahati, Bench in O.A. No. 294 of 

2004. 

SIGNATURE 



MNI?cUR -I 
CN1'R.AL ri'4'tiS :RATIV i'RT 	Ud. 	 81JCH. 

Original Application No. 94 of 2003. 

Date of Order This the 1st Day of April, 2004. 

The Hon'ble Shri Kuldip Singh, Judicial Member. 

The Hor'ble Shri. K.V.Prahladan,A,dmiriistrativa Member. 

ant. Arundhati. Kalita, 
W/o Shri A.rup Kumar Gos.ami, 
Railway Ors. No. 167/B, 
East Maligaon, Guwahati-li. 	 . . . Applicant. 

By ?vocate Sri Bipul Sara. 

- Versus - 

Union of India. 
through the General Manager, 
N.F.Railway, Haiigaon, 
Cuwahati-li. 

General Manager (Personnel) 
N.F.Railway, Maligaon, 
Guwahati-li. 

B. Deputy Chief Personnel Officer, 
(Gaz), Office oE the General Manager, 
Personnel. N.F.a!1way, 

__•_••__*.. 	Maligaon. Guwahati-li. 

4. Dy.Director, Estt.Gaz(Cadre) 
? ...\ 	 Railway Board, Rail Ehawan, 
1' 	 New Delhi. 	 . . . Respondents. 

y A4vocate (None present for the responcents) 

KuLDPsIGM4aEa(.J) .. 

Heard Sri B.Sarma, learned counsel for the applicant. 

None present for the respondents. 3-iowever, we proceed to hear 

the matter under the provision of Rule () 
of the Central 

1iinistrative Tribuna'l (procedure) Rules 1987. 

2. a This application has been filed challenging the 

arbitrary reversion of the applicant from the post of 

Junior Scientific Officer (Gr.B) which she was holding 

pureLy on ad hoc Dasie to the post of Senior Scientific 

Pesea4qhA99istant i.e. her substantive post. The applicant 

su'nitted that vide order dated 24,2.93 issued by the 

Railway Board a Junior Scale Group B post was' created which 

was subsequently designated. as Junior Scientific Officer. 

Thisry he filled up by transferring a regular post from 

contd. .2 

/ 

I 
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TraUiC or Mechanical 
or personnel Branch of their OWfl 

i1way. The applicant belongs to Traffic branch and ws 

of Junior Scientific O±iCer. The app1icflt 
posted to the post  

continued to work but suddenly theLOder 
dated 16.12.200 3  

was issued by the General Hanager(P), N.F.Railways wherein 

it was mentioned that the post of JSO is re3tored back to 

Mechanical Department with g jjnnediate effect and as a 

consequence thereof the applicant who was posted as JSO 

wap ordered to be reverted to her substantive post of Sr. 

Scientific Research kssistaflt. 
The applicant thereafter 

filed an O.A. and this Tribuhal 
vide order dated 26.12.2003 

directed to maintain status quo. !OtiCe wa3 issued to the 

respondents. 

3. 	
The respondents filed their written statement corlteS 

,/ \r\lstrei 'N 
/ 	

ting the case. In the affidavit the respondents pleaded that 

r- he post of JSO was created for pperat!On in the psycho 

0 	
,echaiCal cell by variation of a post of equivalent rank 

/frocnthe mechanical department and the said order also 

statedthat the applicant who 
 was wor.iflg as Sr.Scienttfic 

Research Assistant was empanelled for promotion to the 

post of JSO Gr.B purely on ad 
hoc basis with the stipulatIon 

that.thiS would not confer her any claii.S for rular 

promotion to Gr.B service and seniority. IJy the impugned 

.order dated 16.12.2003 the post of jso was restored hack 

from the 0ffice of the Chief safety officer, N.F.RailwaY 

to the Mechanical Engineering departrUnt to which the post 

belonged. Consequently the order of revrsiOfl has been pas 

Thus the respondentS In the O.k. has taken a plea that th 

post of JSO is no r.ore 

th post has been restored to the mchfliCal departMent. 
e  

Keeping in view the various consideti915 of admIniStrate 

convenience the decislOfl was taken t 	-estore the post. 

contd. .3 
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4. 	We hive heard the 1 e, - ne counsel for th ap:il icit 

at length. W find from th recurd that there 
was no order 

of abolition of the post of Jso. The post has hen created 

. order dated issued by the 2iway 
Board which is still 

In force and the General 1anagr cannot 
i 	 •( t, l_4L passed by the RailWay Board. Thur,h the resxrn1ents have 

denied the allegation that this order has been passed to 

accommodate some other person fr-r Personnel de>rtm.nt but 

the fact rnains that the post has not yet been abolished 

by the Railway Board and tontinux-.-V till today. This fact 

has been estac)lished by letter dated 22.4.96 (Annexure_(;) 

written by the Executive Director Traffic Research (Psych.), 

wherein it has been clrly mentioned 
that as regards p03t 

0 
JU .13 COncerned , the N. F. Railway may fill up the post 

J'on local basis from its own sources and the present arrnrje_ 

ment of uilising a Calcutta based Jso is dispensed with. 
Thus we find that the order of revrtjng the applicant to 

the post of Sr.Sejentjfjc Research Assistant has been PlSsed 
in an arbitrar. manner as thez post of JSO is still 

i exist and has not been abo1jsh -j and the applicant has a 

right to be contjed to the post 
DUrel 

1 on ad hoc basIs. 
 

Accdrdingjy weaJlowtheO,\ and quash and set asIde 
the order dated 16.12.2003 rever-Lin , i back the appliccint to 
tha post of Sr. ScientifIc Researc Itssistaflt.¼ I" ,&1LA 

	

	 2/ 7t ( 	 /fr( 	6-c /. No order as to costs. 

iru 

Trf1 	irf 

Sd/MEMBER(J) 

Sd/?MBER(Adn) 

C, 4 T.  
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ANNE ?SV - 

I'lie C.P.U. 	 Dated: 0504-2004 	.: 7 .  

N. 1 Railway. Maligaon.. 

I 	Guwaliati-78 1011 	. 	 . 	 . 	 . 

Sub: Hon>blc CAT's order dated 01-04-2004 	. 	 . 

Sir, 	 . 	 . 

I have the honour to state you that 1 have attached hereith the Order givei by 

Honourable CAT on dated 01-04-2004 

This is for your information and Rind implementation of the same. 

With thanks. 	 ., 	

. 

- 	 (A.run(ihati 1(aRta) 
JSO,N,F.Railway 

• 	MZfllOfl, GHY-1 I 

Copy 10- 

C,O/v11G 

(OM/MLG 	
/ 

1 

- 

41 
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EXUg 

•:i'.-. 	• ;; 	• • 	. 	. 	. 	

• 1UtJ..: 	
I- 

	

•• 	. 	. 	.", 

: 

Office 01 He ! 	

Got I '  ffa Note 	

tClgocn Guwh0l1 11 oI/2/48/pVIJJ 	
Dced 03 07 OO4 

• 	
1; 	

.•; 
' 	

•1 	.• 	 •. 

PS
ychoExmInaton of ASM s ond oth cotegoie 'ere held up on or non-avaIfabtht of JSO0 U F 	itwy. N017 Scenc Othcer of iJ IIELROIIoISh N L Shorma has g'en hs Consent to be ovaflabje In 

• 	
. 	'i. •:_gI 	i1•  -9 	

••'•:•• 

ci'GuwahafjforL 	
psych 	

teren coieges of stqff 
 11,91 	ASM'S between 39{h and 

23 
Jut, Au ConCened may note and l ( 'V ens&e'hot taff're decfed accdr 

to '101ag 	HQ to y SO/sSo(T)/ASo(T),sRsA 
OCCOCJQ 

i•• 	.• • 	•. 	
•••,, 	' 

•(• 	
• 	

( 
1 

I ; 	 ! 	
•, 	

'•: 	: 

Dy CSO/i 
fC4, Gencra l  

cop to:- 
I 	 I 

j
, DRMS/KIR APDJ RN( 1MG & 
:2 . 'Sr:DPO/DPOS/ KIR. APDJ. pr  • 	HJ1y3. .Sr DO/DO1 K. APDj RNI. 

u  4 Sr DME/ KIR APDJ RN 1MG 
	

15K 
iS 

i: 5 Secy. to GM for 'fliarmolion 
PeCS . 	 - i 6 Shri 	Shormo, SQ/5E Rc1.•.0 God 	Read1 Ko&oIo for 

I 	
JI 	info0,0 Th has refececc to 	teephonc 1 SCUSSIOfl with CSO/N F. Rty on dote 

I... 
- 	.. 	 • 	 . 	- 

1 C.: 

. CnOO 9rfS) 

................ 

............................. 	,: 	• 
i::. •;. 

i ;f/ p4  

-U, 
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Office of the 
(kneral Manager (P), 

Maligaon, dL.7.04. 

/ 

/ 
/ I No. E/227/8lfFr.ASM(F) Paxtl. 

LF. RAJLWY 

To 
DPOs/KJJç APDJ, RNY, LMG & TSK. 

Sub: Aptitude Test for the post of ASM., DAD. 

Ref: This office letter of even number dt. 7.7.04 

With reference to this office letter referred above, it was advised to send the 
zriame of caDdidates/cmPloYces who have to appear for the ApIitde Test in addition to 
candidates who have to appear in the test on I 93.04 as per the list circulated. It is informed that Jr. Research Officer will be available in HQ fh>tn 19.7.04 to 23.7.04. Please inform the names of any other crnploycesIcandidates who have to appear for Aptitude Test for any category and they may be directed during the week to !-IQ to 
appear  

(R.Aaivu) 
Dy.ChiefPcr,ond OfliccilHQ. 

For General Manager (P). 

Copy to : CSO/MLG for inhot -tnatioo. 

Ic 	 For General Manager (P). 

\ \Q \\  
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3EFORE THE CENTRAL ADMINISTRATIVE TRIIUNAL 

GUWAHATI BENCH BUWAHATI 

Contempt Petition No.31/04 

arising out of OANO.294/03 

Smt. Arundhuti Kalita 

....Petitioner j TV 

Sri Shyam Kumar & Ors. 

...... Contemners 

IN THE MATTER OF 

Show-cause-repiy on behalf of the 

contemner No. 

I Sri 	 about 	yrs. 

on of 	 at present working as 

N.F.Railway, Maligaon, Guwahati-ii, do 	hereby 

solemnly affirm and state as follows:- 

1. 	That I am the contemner No. 3 in the above noted 

Contempt Petition and I have been served with a copy of the 

Contempt Petition filed by teh petitioner. I have gone 

through the copy of the contempt petition and have 

understood the contentions made therein. Save and except the 

statements which are spec:ificaiiy admitted herein below, 

other statements made in this Contempt Petition may be 

treated as total denial. 

12 
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2.• 	That 	irstead 	of dealing with 	the 	various 

cthtemners made in the Contempt Petition, I beg to place the 

following facts beføre this Hon'bie Tribunal apj:rising the 

fatual aspect of the matter.  

That the petitioner praying for continuation of 

:he.r 3dhoc service along with other c:onsequentiai benefits 

preferred the above noted OA 294/03 before this Hon ble 

Tribunal The Honhle Tribunal after hearing the parties to 

the proceeding was pleased to allow the said OA by setting 

aside the order dated 161203 by which the petitioner was 

reverted hack to her original post from the adhoc 

appointment 	The respondents/contemners immediately 	on 

receipt of the said judgment and order dated 1404 decided 

to prefer Writ Petition before the Honbie Hic:jh Court and 

acordingJ.y Writ Petition has been filed before the Honble 

High Court against the said judgment and order dated 1.404 

passed in QA No294/03 which was registered and numbered as 

WF(c) No575/04 the Hon'hle High Court on 	 I 

was pleased to ertertain the said Writ Petitions 

4. 	That it is noteworthy to mention here that the 

petitioner being apprehensive of filing such Writ Petition, 

preferred Caveat petition before the Hon'hie High Court and 

on the day of its admission the Hon ble High Court was 

pleased to hear the petitioner and the said c::aveat was 

thscharqed The said Writ Petition is presently sub-judice 

before the Honble High Courts It is also noteworthy to 

menton here that the petitioner who has been arrayed as a 

sie respondent in the said Writ Petition has also filed 

tiheir Affidavit-ln-Opposltton the said Writ Petiton 
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cever, the present petitioner suppressing those material 

facts has preferred this Contempt Petition which is not at 

all tenable and liable to be dismissed with cost. 

That the contemner begs to state that in view of 

the above 'facts and circumstances there is no w&'lftl and 

deliberate violation of the judgment of this 	Hon'ble 

Tribunal. It is further stated that the contemner being a 

responsible officer under the respondents never violated any 

judgment and/or directives of the Honbie Tribunal. The 

present contemner having highest regard to this Hon b1e 

Tribunal 	can 	not 	even 	think 	of 	violating 	any 

directive/judgment passed by this Hon'ble Tribunal 

willingly. It is further stated that even if there is any 

violation occurred due to ignorance and unwillingly 5  the 

present contemner places his uncontional apology with an 

assurance not to repeat the same in future. 

That the present contemner begs to state that the 

allegations made by the petitioner in the Contempt Petition 

is not at all correct. It is stated that the contemner has 

never committed any wilful and deliberate violation of the 

judgment and order passed by the Hon hle Tribunal and as 

such the Contempt Petition may he ciossed imposing heavy 

cost on the petitioner for not discharging the correct 

factual position. 

7. 	That the statements made in this show—cause"reply 

in paraqraphi 	 are.true to my knowledge and 

those made in paragraph ..... ,........... are matter of 

records which I believed to he true and rests are my humble 
submission before this Honhle Tribunal. 

14 

t,CNo1Per3onr€t OffIcr/&, 
N.F. Raflwry, Mv.11gaon 

Guwahatl-11 
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EEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GLIWAHATI BENCH, GUWAHATI 

Contempt Petition No31/04 

arisiricj out of OA NO.294/03 

Smt. Arundhuti Kalita 

. . , .Petitioner 

Sri Shyam Kumar & Ors. 

Contemners 

IN THE MATTER OF 

Show-cause-reply on behalf of the 

conternner No4 

I S r i 	. 	 rr1 hrtd 

son ofl 	 at present workinç, as 

N.F.Raiiway, Maligaon, Guwahati-il, do 	hereby 

solemnly affirm and state as follows 

1. 	That I am the contemner No.j in the above noted 

Contempt Petition and I have been served with a copy of the 

Contempt Petition filed by teh petitloner. I have one 

throuçh the copy of the cc:ntempt petition and have 

Lu)derstood the contentions made therein. Save and except the 

statements which are specifically admitted herein below, 

other statements made in this Contempt Petition may be 

treated as total denial. 

12 



A' 

-7 

2 	That 	instead 	of dealing with 	the 	various 

contemners made in the Contempt Petition 9  I beg to place the 

following facts before this Hon'ble Tribunal apprising the 

factual aspect of the matter.  

3. 	That the petitioner praying for continuation of 

her adhoc service along with other consequential benefits 

preferred the above noted OA 294/03 before this Hon'ble 

Tribunai The Honble Tribunal after hearing the parties to 

the proceeding was pleased to allow the said OA by setting 

aside the order dated 161203 by which the petitioner was 

reverted hack to her original post from the adhoc 

appointment The respondents/c:ontemners immediately on 

receipt of the said judgment and order dated 1.404 decided 

to prefer Writ Petition before the Honbie High Court and 

accordingly Writ Petition has been filed before the Honble 

High Court against the said judgment and order dated I 404 

passed in OA No294/03 which was registered and numbered as 

WP(c) No575/04 the Honble High Court on 

was pleased to entertain the said Writ Petition 

44 	 That it is noteworthy to mention here that the 

petitioner being apprehensive of filing such Writ Petition, 

preferred Caveat petition before the Hon'ble High Court and 

on the day of its admission the Hon'ble High Court was 

pleased to hear the petitioner and the said caveat was 

discharged The said Writ Petition is presently sub-iudice 

before the Honhle High Court It is also noteworthy to 

mention here that the petitioner who has been arrayed as a 

sole respondent in the said Writ Petition has also filed 

their Affidavit-in-Oppositiofl in the said Writ Petiton 
13 
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However, the present petitioner suppressing those material 

facts has preferred this Contempt Petition which is not at 

all tenable and liable to be dismissed with cost0 

That the contemner begs to state that in view of 

the above facts and circumstances there is no wilful and 

deliberate violation of the judgment of this 	Honbie 

Tribunal. It is further stated that the contemner being a 

responsible officer under the respondents never violated any 

judgment and/or directives of the Honble Tribunal. The 

present contemner having highest regard to this Hon'hle 

Tribunal 	c a n 	not 	even 	think 	of 	violating 	any 

directive/judgment passed by this Hori'ble Tribunal 

willingly0 It is further stated that even if there is any 

violation occurred due to ignorance and unwillingly, the 

present contemner places his uricontional apology with an 

assurance not to repeat the same in future0 

That the present contemner begs to state that the 

llegations made by the petitioner in the Contempt Petition 

Is not at all correct0 It is stated that the contemner has 

never committed any wilful and deliberate violation of the 

judgment and order passed by the Hon 'ble Tribunal and as 

such the Contempt Petition may be classed imposing heavy 

cost on the petitioner for not discharging the correct 

factual position0 

That the statements made in this shoIA,—causereply 

in paragraph. 	 are true to my knowledge and 

those made in paragraph 	 are matter of 

records which I believed to be true'and rests are my humble 

submission before this Hon'ble Tijbuna1. 

H 
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GUWAHATI BENCH, GUWAHAT 

Contempt Petition No.31104 
arising out of OA No.294103 

Smt. Aründhuti Kalita 
Petitioner 

-vS- 

Sri Shyam Kumar & Ors. 
Contemners 

IN THE MATTER OF 

Show-cause-reply on behalf of the 
contemner No.1 

I Sri ....... S/warn  Kurnar .................. aged about .. .58.... yrs. son 

of,. .... ........ Kashmiri La! ......... at present working as General Manager, 

N.F.Railway, Maiigaon, Guwahati-1 1, do hereby soemnly affirm and state as 

r it 

TOHOWS :- 

1. 	That I am the contemner No.1 in the above noted contempt 

Pétitión and i have been served with a copy of the Contempt Petition flied by the 

petitioner. i have gone through the copy of the contempt petition and have 

understood the contentions made therein. Save and except the statements which 

are speciflcaiiy admitted herein below, other statements made in this Contempt 

Petition may be treated as total denial. 
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.. 	4 	 - 	• . 	. 	• • 	•• 	•,• 	. 1 	 , 	• Z.  i nat tnsieao or aeaung wim me various coniemners maae in the 

Contempt Petition, i beg to place the following facts before this Hon'bie Tribunal 

appring the factual aspect of the matter. 

That the petitioner praying for continuation of her adhoc service 

along with other consequential benefits preferred the above noted OA 294/03 

before this Hon'bie Tribunal. The Hon'bie Tribunal after hearing the parties to the 

proceeding was pleased to ailow the said OA by setting aside the order dated 

16.12,03 by which the petitioner was reverted back to her original post from the 

adhoc appointment. The respondents/contemners immediately on receipt of the 

said judgement and order dated 1.4.04 decided to prefer Writ Petition before the 

Hon'ble Gauhati High Court/Guwahati and accordingly Writ Petition has been 

filed before the Hon'bie Gauhati High Court/Guwahati against the said judgment 

and order dated i .4.04 passed in OA No.294/03 which was registered and 

, 	 I 	 IS 1fl11.'i P. I 	1,1 sr a 	 I I 	 I 	 I I 	 I 	n 	a 	 ,a 	an a a numoerea as vvrj IO.(1U'. The rion;ole i-ngn ourt on ,3.vu.0 was 

pleased to entertain the said Writ Petition. 

That it is noteworthy to mention here that the petitioner being 

apprehensive of filing such Writ Petition, preferred Caveat petition before the 

Hon'ble High Court and on the day of its admission the Hon'bie High Court was 

pleased to hear the petitioner and the said caveat was discharged. The said Writ 

Petition is presently sub-judice before the Hon'ble Gauhati High Court. It is also 

noteworthy to mention here that the petitioner who has been arrayed as a sole 

respondent in the said Writ Petition has also flied their Affidavit-in-Opposition is 

the said Writ Petition. However, the present petitioner suppressing those material 

facts has preferred this Contempt Petition which is not at all tenable and liable to 

be dismissed with cost. 

That the contemner begs to state that in view of the above facts 

and circumstances there is no willful and deliberate violation of the judgment of 

this Hon'ble Tribunal. it is further stated that the contemner being a responsible 

officer under the respondents never violated any judgment and/or directives of 
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the Hon'bie Tribunal. The present contemner having highest regard to this 

Honb Tribunal cannot even think of violating any directive/judgement passed 

by this Hon'bie Tribunal willingly, it is further stated that even if there is any 

violation occurred due to ignorance and unwillingly, the present contemner 

piaôes his unconditional apology with an assurance not to repeat the same in 

future.I 

That the present contemner begs to state that the allegations made 

by the petitioner in the Contempt Petition is not at all correct. it is stated that the 

contemner has never committed any willful and deliberate violation of the 

judgenent and order passed by Honbie Tribunal and as such the Contempt 

Petition may closed im posing heavy cost on the petitioner for not discharging the 

correct factual position. 

That the statements made in this showcause-repIy in paragraph 

are true to my knowledge and those made in 

paragraph...... are matter of records which i believed to be true 

and rests are my humble submission before this Hon'ble Tribunal. 
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BEFORE THIf 1p§@07RAL ADMINISTRATIVE TRIBUNAL 	 - 
GUWAHATI BENCH GUWAHATI 'NJ 

r 	 - 
Cntempt Petition No.31/04 	 - 

—ffäfising out of OA No.294/03 

Smt.Arundhuti Kalita  
............Petitioner 

-Vs- 

Sri Shyam Kumar & Ors 

..........Contemners  

IN THE MATTER OF 

Show-cause-reply on behalf of the 
Contemner No.2 

I Sri A.K.Nigam aged about 52 years son of Late 

Sri.S.P.Gaurha at present working as Chief Personnel Officer, Southern 

Railway, Chennai, ex.Chief Personnel Officer, N.F.Railway, Maligaon, 

Guwahati-1 1, do hereby solemnly affirm and state as follows :- 

That I am the contemner No.2 in the above noted Contempt 

Petition and :1 have been served with a copy of the Contempt Petition filed by 	/ 

the petitioner. I have gone through the copy of the contempt petition and 

have understood the contentions made therein. Save and except the 

statements which are specifically admitted herein below, other statements 

made in this Contempt Petition may be treated as total denial. 

That instead of dealing with the various contemners made in the 

'Contempt Pettio, ! beg to place the following facts before this Hon'ble 

Tribunal apprising the factual aspect of the matter. 

(o;c 
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That the petitioner praying for continuation of her adhoc service 

,) along with other consequential benefits preferred the above noted OA 294/03 

before this Hon'ble Tribunal. The Hon'ble Tribunal after hearing the parties to 

the proceeding was pleased to allow the said OA by setting aside the order 

dated 16.12.03 by which the petitioner was reverted back to her original post 

from the adhoc appointment. The respondents/contemners immediately on 

•receipt of the said judgement and order dated 1.4.04 decided to prefer Writ 

Petition before the Hon'ble Gauhati High Court/Guwahati and accordingly Writ 

Petition has been filed before the Hon'ble Gauhati High Court/Guwahati 

against the said judgment and order dated 1.4.04 passed in OA No.294/03 

which was registered and numbered as WP(C)No.575104. The Hon'ble High 

Court on 1 3.08.04 was pleased to entertain the said Writ Petition. 

That it is noteworthy to mention here that the petitioner being 

apprehensive of filing such Writ Petition, preferred Caveat petition before the 

Hon'ble High Court and on the day of its admission the Hon'ble High Court 

was pleased to hear the petitioner and the said caveat was discharged. The 

said Writ Petition is presently sub-judice before the Hon'ble Gauhati High 

Court. It is also noteworthy to mention here that the petitioner who has been 

arrayed as a sole respondent in the said Writ Petition has also filed their 

Affidavit-in-Opposition in the said Writ Petition. 	However, the present 

petitioner suppressing those material facts has preferred this Contempt 

Petition which is not at all tenable and liable to be dismissed with cost. 

That the contemner begs to state that in view of the above facts 

and circumstances there is no willful and deliberate violation of the judgment 

RO

i0f, 

 

01,111, 



Signed in my prence 
at Chennai on \ay of 
December 2004 
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of this Hon'ble Tribunal, It is further stated that the contemner being a 

responsible officer under the respondents never violated any judment and/or 

directives of the Hon'ble Tribunal. The present contemner having highest 

regard to this Hon'ble Tribunal cannot even think of violating any 

directive/judgement passed by this Hon'ble Tribunal willingly. It is further 

stated that even if there is any violation occurred due to ignorance and 

unwillingly, the present contemner places his unconditional apology with an 

assurance not to repeat the same in future. 

That the present contemner begs to state that the allegations 

made by the petitioner in the Contempt Petition is not all correct. It is stated 

that the contemner has never committed any willful and deliberate violation of 

the judgement and order passed by Hon'ble Tribunal and as such the 

Contempt Petition may be closed imposing heavy cost on the petitioner for not 

disclosing the correct factual position. 

That the statements made in this show-cause-reply in paragraph 

1 to 7 are true to my knowledge which I believe to be true and rest are my 

humble submission before this Hon'ble Tribunal. 

(A. K. NIGAM) 


